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l _‘ : ~ CENTRAL ADMINISTRATIVE TRIBUNAL
KOLKATA BENCH, KOLKATA
CIRCUIT AT PORT BLAIR.

No. O.A. 351/00939/2018 - ‘ Date of order: 20.12.2018

Present : Hon’ble Ms.-Bidisha Banerjee, Judicial Member
Hon'ble Dr. Nandita Chatterjee, Administrative Member

Shri R. Surendran,

S/o. Late K. Ravindran,
Aged about 43 years,
R/o Keralapuramss» .,
PeO Dlghpur e
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‘ *Preséntly workmg;s ‘Forest G(;érd’
' %Under the Off ce of the Dlws;onal"’

X

1tThe mohfo néllaag
Tbmu§'ﬁ thel Secretaryuto the Govt. of Indua«f'
try ¢ " ttand Forest,  *wuas

— "'"B%The Prlnclpai Ehiat Conserv*“fa’%or of Forest
A&N*Admmnstraﬂon Vansadan,
Haddo, Port Blair.

4. The Divisional Forest Officer,
. Office of the Divisional Forest Officer,

Mayabunder Forest Dlwsuon
Aranya Bhawan.

.. Respondents

For the Applicant o Mr.R. Ku}nar, Counsel
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For the Respondents Mr. S.K. Mandal, Counsel

Mr. S.C. Misra, Counsel

ORDER({Qral)

Per Dr. Nandita Chatteriee, Administrative Member:
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- In this Original Application the applicant prays for the following relief:-

“(a) An order do issue commanding the respondent authorities directing
the respondent authorities directing the respondent authorities to
cancel/annul/set aside and quash the impugned Office Order dated
25.4.2018 the Office of the;.DtvuSionaleForest Officer Mayabunder Forest.
Division, for recovery of excess pgyment bemg bag%il law.
.w -E"‘%i"g &m %3@ %‘&

(b) An @rder d‘;)filg’“S e commandmg the*respondents»to reassess the
medlcal“claim the applccant\m light of the jud"? ment passed by the
Hon'fe Cu:entraf”Admlmstrattvf AribunakyCircuit Sittin )t Port* Blair in O.A.

Noé”OS/AI\iIfZOM and 4ttfé%ud§meﬁt p%ssed By, the Hon’ bIeprex Court in
the case of (State vzaf ‘Punféb -va m ubha.a_, Bagga) repoﬂed in AIR
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% ): ASSUS#COor a%g ‘gp;endents to transmg the
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Egrecords of the case AsHon~ble§.‘l’rfbunai to conscionable vatlce“
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fe) An ordeir-de. sue co -mandmg the rrespendéntsx, not to grve any
eﬁgct or Ju;t‘la’ér eﬁecit to aforesaid mpugned’fetter dated 25 4. 201‘8 in any
manner whatsoéver tllidhe disposal this applt ationa #?’ﬁ (;" w

- ‘]‘ 5-’%@ & ﬂ““%m"’fi‘*,mwﬂf”ﬂ‘“ - : ﬂr f - %f
) Any othier, rellef(s) that. Jbthe apphcawqg may be entlﬂed to* {inder the fact
and m’*f%gircumstances ALt andiér ﬁ,-vother o appropriate
order/orders/dlrectlon!dlrectlpns as_ thlsviHo ‘ble T;’_antﬁ’éfxn'cztl deem fit and

proper in the tntereStzefkjustlce . »
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H_eard both Ld. Counsei, examined documents on record.

The epplicant’s case, in brief, is that the applicant, a Forest Guard since

2004, was lreferred ,fo'r Renal Transplant. Although an amount of Rs. 8:-00,600/-

was senctioned -as medical advance, only Rs. 6,01,070/- was reimbursed to him

and the balance would be recovered in 11 instalments from his salary: Since the

respondents failed t6 respond to his legal notice, the applicant has appfoached

the Tribunal for refief. : (—Uk |
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Ld. Counsel for the applicant refers to orders of the Tribunal in O.A. No.
05/AN/2004 dated 24.12.2_004'tn Shri Taqui Imam v. Union of India & ors. and
submits that the respondents be directed to dispose of his pending
representations in this regard it"\ the light of Tribunal’s orde'r. The Ld. Counsel for

~ the respondents does not object if such a direction is issued to the respondents
to decide as per law.

On -examination of the documents, howeQer we do not find any

representation from the apphcant“ap“ért "‘frem%an advocates notice dated

18.4.2018 (Annexure"A-12to theQ A A )y ‘%é" g *"%&f

4 Accordlngfiy, the *;appllcant is glven hbert iﬂt fer a*comprehens:ve
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representatlon *to“the competerfﬁﬂr
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